CENTRA L ADMINISTRAT IVE TRIBUNA L ALIAHABAD BENCH,
A LIAHABAD .

O A No¥15 eof 1992

Pratiraksha Karamchari Sangh & Ravi Chaurasia
“.....Applicants’

Varsus
Unien of India & othersi;.l.......,..iiRgsp@ndents%

Hon'hle Mr'Justice UL Srivastava,V.C.

The applicant ne,2, whe claims compassionat,
appointment, has joined some Pratiraksha Karamchari

Sangh~ 2 self stylad Unien which wants a particular

dec laratien which cannet be oranted in thaese cases

as it is confinsd to compassionats appeintment cla imed
by him. Accerdingly altheugh permission was granted

to the Unien te jein the applicatien earlisr but the
name of the Unien is dsleted from the array of the =
party and thus this applicatien is being treated

as application on behalf ef applicant Ne%2, As such
the general raliefs, claimed by the unien, will net

be considerad, This is a secend inning bsfere this
tribunal, Earliar gp 2pplication was alse filed

before this tribunal and vide order dated 6.,8,90

the tribunal d irected the respondant Nefl te cors ider
and pass final orders on the petitioner's appeal
datad 247,12988 within a psried of threse months from
the date of receipt of a cepy of this Judgment,

His representation was again decided by the Dirscter
General of Ordnance Services and net by the Gevernment
of India to whem a dirsction was aivean: meaning there=-
by the order, rassed by this tribunel in this behalf,
has net bsen complisd with though, according te@ the
raspendentg, the appeal was transferrsd to the
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Diractor General o India, Thers was no such directier

by this tribunal that the appsal, filed by the



-~

h—

o,
applicant, sheuld be transferrad te the Directer Ganeral
of India dnf eof ceurse the tribunai after taking inte
cansideratian tﬁat whe will be the best perseon te decide
the represenmtation, issued the direction, the result
of which appears te be thait the erder passad by this
tribunal has net baen complied with, The grievance
af the applicant is that ha, being the only son eof his
father who died in harness, was sntitled to get appeint-

ment on compassionate ground fer which an apnlicatlen
was given by the mether alse,Accerding te the respendents
the met har 1s in raceipt of pensien and there is seme

ancestral heuse in which tﬁey have got their share, the
applicamt is net te get compassiorste appeintment , That
is net the greund fer rejecting the compassionate
appointment? Tt has further bsen stated that 4.5% seats
are pesarved for compassienate appointment and the Army
Head Quarter has leid down its ewn guidalime and

in the saiéd guidelines, the applicant had recelved
lasser points than these whe had received mere psints
fer compassionate appointment; medning thereby persons
aheée cases are considered to ba wersed than that of
applicant, they have baen given prieiity and prefarence

in the matter of appointmenty
2% lrarned ceuns»l for the applicent Shri Y,

Mohemmad contsnded that these guidlines are centradictery
te tha quidelines made by the Government of India and
the Goverpment of India has laid dewn its ewn guidelinesi
The Army Head Quarter should not have mada fts ewn
guidelines, May be se, the Gevernment ef India has

issued @ general guidlines but that dees net mean that

@ pestiiculir department sheuld net lay dewn its awn
anide lines though at the ssme time §t was alse te

leek inte the guidelines laid dewn by the Gevernment

ef India, Ths guidelinas which have been laid dewn
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aiving e-apassionatg arpointment cannot be said te bhe
unfair as it apﬁlhs te cach end every egually, But
in the instant case, it appsars, after taking inte -
wiasiioratton'thm guidelines the tribuntl]l directed
that the representatien shall be ﬁc&idcd by the
Gevernment of India and a streng nete shsuld have besen
telen in the way in which the respondents have
preocseded but ene more epﬁortunity is given and the

respondant Unien of India is directed te dispese

of three memths frem the date of communicatien ef
this erder. It will be opan fer the applicant te
forward yet anethsr cepy of that reprssentetien,

may be that the same will net be available, te the
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Unien of India, In case% Unien of India decides te
give compassisnate appsintment te the applicant,

the respendents will give effect te the same witheut
reserting any other fermula or guideline and it is
sxpected that the case o the applicant will be
censidered witﬁ true and cerrect prespsctive fer
giving appeintment in place of his father ., With
these ebservatiens, the applicetien stands dispesed

6f. No erder as te cestsf
le——"
ATED ¢ JANUARY 1 = VICE CHAIRMAN,
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